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sidering the nature of the issue and
-the natural desirg of the lady Mem.
ber to.exonerate herself—the charge
is being made against her and she
is the aggrieved party—it is only fair
that this whole matter should not be
kept hanging beyond thig Session. In
this Session itself a final view must
be taken. So, my only request to
you ig 1o expedite the process so that
she can exonerate herself during the
Session,
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THE MINISTER OF STATE
THE MINISTRY OF HOME AF-
FAIRS AND DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI

P. VENKATASUBBAIAH): How is
it relevant? ’
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MR. CHAIRMAN: I don’t think the

question can be raised. Now, let us
take up the Calling Attention.

[Mr. Deputy Chairman in the Chair]
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SHRI J. K. JAIN: He is talking

irrelevant. He has no Dbusiness to
speak this. (Interruptions).

MR. DEPUTY CHAIRMAN: Till I
am standing nothing will go

cord. ) by

-
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(Shri Rameshwar Singh continued
to speak)

MR. DEPUTY CHAIRMAN: 1t will
not go on record. (Inteyruptions).
Now we go to the Calling Attention.
Yes, Shri Bhandare. (Interruptions).
The Chair has not alloweq it. This
will not go on record.

(Shri Rameshwar Singh continued
to speak)

MR. DEPUTY CHAIRMAN; What-
ever you have said, nothing will go
on record. (Interruptions). Please
take your seat. Mr, Rameshwar
Singh, that is not the point before
the House.

Y §o Ho oA : TAFr grar
F FIAET g fAweaEd o,
(Interruptions)

MR. DEPUTY CHAIRMAN: I have
not allowed him. (Interruptions). I
have not allowed anybody. Nothing
is going on recoxrd,

(Several Hon. Members continued
to speak)

MR. DEPUTY CHAIRMAN: Please
take your seats. Shri Bhandare. (In-
terruptions) Nothing is going on re-
cord, I may tell thg hen. Members
Till T am standing. . . T am not al-
lowing anybody.

(Shri J. K. Juain continued 1o
speak)
[Shri J. K. Jain—Continued to
speak]

(Shri Syed Sibte. Razi
to speak)

continued

MR, DEPUTY CHAIRMAN: Please
take your seats first. T am calling
Mr. Bhandare to raise the Calling
Attention. Let us start busines; then
if you have anything to say on a
point of order, you can say that;
otherwise nothing will go on record.
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THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): Sir, on g point
of order. (Interruptions)

B

MR. DEPUTY CHAIRMAN: He is
on a point of order, Yes, Mr. Sathe.

SHRI VASANT SATHE: Sir, it is
an elementary rule that anything
said in this House without your per-
mission will not form part of the re-
cord. So all that is saiq by Mr.

Rameshwar Singh should not be re.
corded.

MR. DEPUTY CHAIRMAN: Yes,
ves . . . (Interruptions) Please don’t
shout like that. Please take your
seat. Just a minute,

SHRI VASANT SATHE: Sir, I am
raising a point of order.

SHRI SHIVA CHANDRA JHA
(Bihar): A Minister cannot raise a
point of order,

MR. DEPUTY CHAIRMAN: Yes, he

can raise a point of order. Therg is
nothing wrong in it.

SHRI SUNDER SINGH BHAN-
DARI (Uttar Pradesh): He jis not a
Member of the House.
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WiTT WF WET & FI THFAT g
(Interruptions)
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MR. DEPUTY CHAIRMAN: He is

a Minister. He has the right to raise
a point of order, This has been de-
cided.

SHRI VASANT SATHE: Everybody
has the right to raise g point of order.

SHRI PILOO MODI (Gujarat). He
is not a Member of the House, He
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is only supposed to come here in
order to answer business connected
with his Ministry.

MR. DEPUTY CHAIRMAN: Let me
explain the position on the point rai-
sed by Mr, Mody. In this House,
when Mr. Advani wag the Leader of
the House, Mr. Raj Narain raised
pointg of order and on several othet
occasions Ministers have raised points
of order. This has been the practice
in this House, If gnybody has any
doubt, let him consult the proceed-
ings (Interruptions) I can ghow
you the proceedings. I can show
you just now. This is the procedure
in this House,.

SHRI PILOO MODY: Kindly lis-
ten to my submission. My submis-
sion ig that the Ministers who belong
to the other House are welcome in

his House in connection with  the
work. .. ’
DR. RAFIQ ZAKARIA (Mahara-
shtra): That is not the  position.
(Interruptions)
SHRI PILOO MODY: You can

contradict after hearing me,

MR. DEPUTY CHAIRMAN: Please
take your seats. (Interruptions)

SHRI PILOO MODY: They are
allowed to come here in connection
with the business of their Ministry.
They must come here, answer ques-
tions. initiate debates—whatever is
connected with their Ministry. When
you raise a point of order it has to do
with the procedure of the House and
that privilege belongs to the Members
of the House, He is entitled to raise
a point of order in the Lok Sabha:
nobody objects to him doing so. In
fact. if he were even o raise g point
of order which arose out of  this
House in that House, maybe the peo-
ple in that House may not mind but
in this House, Sir, if he has a point
of order to raise, let him pass it on
to some Member who belongs to his
party to raise it. But I think this is
setting a very bad precedent. First
of all, Ministers ghould net be rais-
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" ing points of order. Secondly, they
should not be intervening in this Zero
Hour now that rows take place every
day and, thirdly, not being a Member
here he should not appropriate the
privileges of this House,
(Interruptions)

SHRY P. VENKATASUBBAIAH:
Please hear me, Sir. In thig ~ very
House I raised a point of order as
a Minister. Mr. Mody was not here,
unfortunately, on that day, Then
the same pointg were raised. I would
request you to go through the re-
cords. The Chairman upheld that
though the Minister doeg not belong to
this House, he has got every right to
raise points of order and there was a
precedent quoted. So I would like
you to go into the record. (Interru-
ptions) -

oIl

DR. RAF'Q ZAKARIA: Sir, my
point of order.
(Interruptions)
MR. DEPUTY CHAIRMAN: Let

us clear this poing first.

DR. RAFIQ ZAKARIA: On this
point only. The coastitutional posi-
tion is quite clear. Ministers are
entitled. The only thing is, they do
not enjoy the right to vole. (Inter-
ruptions)
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DR. RAFIQ ZAKARIA: Sir, I
would like to make the position clear.
The constitutional position iz that
once a Minister is appointed, he has
the same rights. and privileges except
the right to vote. That ig the only
difference. (Interruptions)

SHRI PATITPABAN PRADHAN
‘(Orissa): Mr. Deputy Chairman, I
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wish to refresh your memory that
sometime back when in this House
the then Minister of Steel and Mines
Shri Biju Patnaik, rose to raise a
point of order, there was a hue and
cry from this side of the House
when my friends on the other side
were sitting on this side. Then the
Minister of Steel and Mines was not
allowed to raise a point of order.
There should be uniform practice in
this House. Besides, if any business
which comes up in ithe course of the
point of order, and that businesy rela-
tes to the Minister concerned, then if
he speaks something on it, then T can
understand. But here ig a point on
which the Minister of Information
and Broadcasting has nothing to say.

‘So on these point... (Interruptions)

MR. DEPUTY CHAIRMAN: T do
not need so many advisers on this
point. The point is quite clear.

SHRI RAMANAND YADAV

(Bihar): My point . . .

SHRI N. P. CHENGALRAYA NAJ.
DU (Andhra Pradesh): Sir, I have
been asking. ..

MR. DEPUTY CHAIRMAN: First
let me dispose of this point.
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MR, DEPUTY CHAIRMAN: I have
heard you. How many timeg will you
say on it?

| TrEE qred o S, 93
az € fr o<t amgm ¥ 3 s
fFar 9T

MR. DEPUTY CHAIRMAN: D=
Siddhu.
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DR. M. M. S. SIDDHU (Uttar Pra-
desh): Mr. Deputy Chairman, $ir, as
Chairman you had said that nothing
will go on record.

* MR. DEPUTY CHAIRMAN: You
are saying different things now.

DR. M. M. S. SIDDHU: After your
ruling, there was no matter before
the House on which any point of crder
could have been raised because when
the subject-matter is not allowed to be
recorded there & no matter in the
Housge, whether interruptiong or other-
wise, on which any point of order
could be raised by any Member, be-
cause it is your ruling. That is No. 1.
The second point is this. If I recollect
correctly, Shri Raj Narainji was allow-
ed by the person in the Chair—I think
it was the Chairman of the House,
Hon. Shri Jatliji—and he upheld thad
a Minister can raise a point of order.
These are the two things. But the
main point is that when there is no
business before the House, no point
of order can be raised by anyone.

=t v::ﬁwatfirg: s
T am fore g &7

MR. DEPUTY CHAIRMAN: TUnless
the Chair allows, you cannot go on.
If you do not co-operate, nothing will
go on record. You did not seek the
permission of the Chairman before
coming to the House and at the mo-
ment when you raised a point of order,
he did not allow if. (Interruptions).
No, he did not allow it. Let me clear
this point first. I think hon. Shri
Mody is not here. Perhaps he has gone
away realising the fact that his con-
tention iz not valid. In this House,
thig has been the procedure. May 1
reag for the benefit of the hon. Mem-
bers article 88 of the Constitution?
(Interruptions). I cannot allow, Mr.
Rameshwar Singh. Please take your
seat first. I am standing. If you have
any respect for the House, please sit
down. Otherwise, if yoy have this
unruly behaviour in the House, I warn
you that nothing will go on record
till I allow it. By making any amount
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of noise or unruliness, you cannot get
into the press. I know that you want
to be high-up in the press. When the
House is orderly, if you want to say
anything, you take the permission and
then go on record. I have nothing to
say about that. Whatever you want
to say, take the permission from the
Chair and speak in the gtrongest pos-
sible language that you can use. 1
have ng objection. But once the thing
is not allowed please co-operate with
the Chair. (Interruptions). I said
to both the sides. I say it all the
Members. This is not only for you
but for others also. May I read article
88:

“Every Minister and the Attorney.
General of India shall have the
right to speak in, and otherwise to
take part in the proceedings of,
either House, any joint sitting of the
Houses, and any committee of Par-
liment of which he may be named
a member, but shall not by virtue
of this article be entitled to vote.”

In this article, the important point
is, “to take part in the proceedings”;
point of order and other discussions,
they are all part of proceedings.
Therefore, there is no bar on that.

And as Dr, Siddhu hag rightly re-
minded the House, Shri Raj Narain—
when Shri Advani was the Leader of
the House—was permitted to raise a
point of order; the Chair upheld it.

SHRI P. VENKATASUBBAIAH: In
my case also.

MR. DEPUTY CHAIRMAN.: Yes, in
your case also. And in the case of
Shri Biju Patnaik, hon. Members may
recollect, because there was some dis~
turbance and shouting from the other
side, he sat down. The Chair did not
rule him out. That fact should also
be borne in mind that the Chair did
not rule out Mr, Biju Patnaik from
making a point of order. But because
of disturbance in the House, he may
not have been able to raise a point
of order.
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Now the first point that Dr. Siddhu
raised is quite... (Interruptions). That
is why I said because of shouting he
may have sat down, but the Chair did*
not disallow him. That is my obser-
vation. Regarding the first point that
Dr. Siddhy raised, it is quite right. The
Chair did not allow Shri Rameshwar
Singh {o raise any point.

SHRI PILOO MODY: Before you
proceed further, I quote rule 258 on
the same issue.

MR. DEPUTY CHAIRMAN: After
I finish.

SHRI PILCO MODY: Before you
give a ruling. :

MR. DEPUTY CHAIRMAN: There
was almost disorder.in the House at
that time. When there is no business,
no point of order would arise. But
Mr. Sathe was referring whether it

went on record. That is all, Shri
Mody.

SHRI P. RAMAMURTI (Tamil
Nadu): There can be a point of order

on disorder.

SHRI PILOO MODY: Article 258
says this on pointg of order. It is
page 112 of my book. Ag to who can
raise a point of order, it says that ane
Member may at any time submit a
point of order for the decision of the
Chairman, .

SHR1 LAL XK. ADVANI (Gujarat):
A minister does not become a Member

"SHRI PILOO MODY: ...but in do-
ing so, shall confine himself t, stating
the point.

MR. DEPUTY CHAIRMAN: Mr.
Mody, before you show your eloqu-
ence, I request you to read Article &8
of the Constitution. Article 88 of the
Constitution is supreme, and our rule
is subordinate ty it. Do nat wasti
your eloquence on thig point, Article
88 is supreme. Perhaps you were not
there when I explained if.



217 Celling Attentiona to

SHRI PILOO MODY: It says, ‘ Other
wise take part in proceedings of
either House.”

L
MR. DEPUTY CHAIRMAN: Yes.
Shri Bhandare.

SHRI VASANT SATHE: My say-
ing was interrupted by the objections.
I hag only saig that Shri Rameshwar
Singh Ji was bringing in a matter
which was not connected with the
business of the House and making the
most scurrrilous charges against per-
sons why were not only no more
Memberg of this House but who were
no longer in this world. It was de-
famatory per se. All those things
Jwhich he said when there was no busi-
"ness were in fact not in accordance
with the rules.

SHRI MANUBHAI PATEL (Guj-
arat): It should not be recorded.

SHR] VASANT SATHE: And that
is why I say that that should not form
part of the record. That is what T
pointed out. Thank you, very much.

SHRI MANUBHAI PATEL: Sir,
the discussion which went on along
with what the hon, Minister has opin-
ed, should not go on record. The
original thing also was not allowed to
‘go on record.

DR. RAFIQ ZAKARIA: That is
correct. Having disallowed that, I
think Mr. Sathe’s point alsg must be
disallowed.

SHRI PILOO MODY: Mr. Sathe’s
point should also be expunged because
he was talking about something which
does not form part of the proceedings
of the House.

®

—

CALLING ATTENTION TO A MAT-
TER OF URGENT PUBLIC
IMPORTANCE—

The reported demonstrations by wo-
men in Rajasthan ang Delhi for the

revival of the practice of ‘Sati’,
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a matter of urgent
public importance

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE (Maharashtra):
Mr. Deputy Chairman Sir, with youx
kind permission, may | call the atten-
tion of the Minister of Home Affairs to
the question which I have raised about
the agitation in support of the ‘Sati’
system in Rajasthan and Delhi.
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(Interruptions).

SHRI PILOO MODY (Gujarat):
A point of order, Sir. Mr. Deputy
Chairman, Sir, the Calling Attention
was not properly presented to the
House. Calling Attentions have to be
introduced in the same words in which

they appear in the order paper. He
has no business to interpret it..
MR. DEPUTY CHAIRMAN: Be-

cause of the noise I
him well.
Bhandare.

could not hear
Please read it again, Mr.

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: Sir, I know...
(Interruptions).

MR. DEPUTY CHAIRMAN:
read from the agenda.

SHRI PILOO MODY: He did not
mention Delhi... (Interruptions).

You



